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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE THIRTIETH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WA.Nos.538, 539. 540,541.542 AND 543 oF 2026

WA NO: 538 0F 2026

writ Appear under crause 15 of the Letters patent writ Appear preferred
against the order dated 0710412026 passed in W p No.3921of 2023 and pass on the
file of the High Court.

Between:

1 E. Usha Rani, D/o: Thulasi prasad Rao, aged 61 years, RIo D No g_1-300,
Tancica Residency, Shaikpet, Hyderabad, S6O Ogg 

'
Aitham Kodanda Rama Rao, S/o: Venkateswarlu, aged 60 years, FIo 42566Radhakrishna Nagar Rotary Nagar opposite milk p"rolect Khammam UrbanKhanapur Haveli Telangana 507002

representing his daughter Rekha residing in the U S as Registered GenerarPower of Attorney holder

2

AND ...APPELLANTS

I

2

The Union of lndia, Rep by its Secretary Ministry of Road Transport andHighways New Delhi
The Union of rndia Reo by its secretary Ministry of Environment Forest andClimate Change New Delhi

|-'liolgr Highways Authority of rndia, Rep by its project Director New Derhi1 10075

Il; ffi:::ffifficer' 
National Highwavs Authoritv of tndia Road No 3 Banjara

J

4

5.
[::,;fl^:[H:T 

project tmptementation Unit Nationat Hishways Authority of



6. The State of Telangana, Represented by its Chief Secretary Telangana
Secretar,at B R Ambedkar Secretariat Bhavan Near Tank Bund Hyderabad,

Telanga na

7. The District Collector, Khammam, Khammam

...RESPONDENTS

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in suppori of the petition, the High Court may be pleased to suspend

the operation of the order dated 07.04.2026 passed in W.P. No 3921 ol 2023 and all

further proceedings pursuant to the impugned Notifications issued under the National

Highways Act, 1956. pending disposal of the Writ Appeal

Counsel for the Appellant: SRI J. PRABHAKAR, REPRESENTING
SRI E. HARI BABU

Counsel for the Respondent Nos.1 and 2: SRl. N BHUJANGA RAO
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent Nos.3 to 5: SRI PADMA RAO LAKKARAJU,
SC FOR NATIONAL HIGHWAY AUTHORITY OF INDIA(NHAI)

Counsel for the Respondent No.6: SRI G. VEERASWAMY, GP FOR GENERAL
ADMINISTRATION DEPARTMENT
Counsel for the Respondent No.7: SRI MURALIDHAR REDDY KATRAM,

AGP FOR REVENUE

WA NO: 539 OF 2026

writ Appeal under clause 'l 5 of the Letters Patent Appeal Preferred Against

the order Dated 07-04-2026 Passed in w.P No 20359 of 2023 on the file of the High

Court

Between:

1 Korlapati Rama Rao, s/o Krishna Murthy, aged 56 years, Rlio D No 1-1-5715'

Nehru nagar Khammam

2. Kodapati Sarada W/o Rama Rao, aged 5'1 years , FVo D No 1-1-5715 7,
Nehru nagar , Khammam

AND ...APPELLANTS



1. The Union of lndia, Rep by its Secretary Ministry of Road Transport and

HighwaYs New Delhi

2. The Union of lndia, Rep by its Secretary Ministry of Environment Forest and

Climate Change New Delhi

3. National Highways Authority of lndia' Rep by its Project Director New Delhi

1 10075

4. The Regional Officer, National Highways Authority of lndia Road No 3 Banjara

Hills HYderabad

5. Project Director' Project lmplementation Unit National Highways Authority of

lndia Khammam

6. The State of Telangana, Represented by its. Chief Secretary Telangana

Secretariat B R Ambedklr s"['"wiut Bhavan Near Tank Bund Hyderabad'

Telangana

7. The District Collector, Khammam

l.A. NO: 10F 2026

...RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition' the High Court may be pleased to suspend

the operation of the order dated 07 04 2026 passed in W'P' No 20359 of 2023 and

all further proceedings pursuant to the impugned Notifications issued under the

National Highways Act' '1956, pending disposal of the Writ Appeal'

Gounsel for the Appellant: SRI J' PRABHAKAR' REPRESENTING

SRI E. HARI BABU

Counsel for the Respondent Nos'1 and 2: SRI' N BHUJANGA RAO".. -- 
OEPUTV SOLICITOR GENERAL OF INDIA

counsel for the Responoent Nos'ito 5: sRl PADMA RAo LAKKARAJU'

sc FoR NATIONAL iiGHWAY AUTHORITY^gF INDIA(NHAI)

counsel for the Respond";i-N;;; snic' veemswAMY' GP FoR GENERAL

ADMINISTRATION DEPARTMENT

Gounsel for the Respono"ii'rlt'z' sRl MURA'LIDHAR REDDY KATRAM'

AGP FOR REVENUE

I



WA NO: 540 oF 2026

Writ Appeal under clause 15 of the Letters Patent Appeal Preferred Against

Order dated 0710412026 Passed in WP No.9109 oI 2024. on the fite of the High

Court.

Between

'1 . Kuthumbaka Naresh, S/o: Late Pandarinatham, Aged about 52
Occ: Agriculture, R/o H. No.1116 V Venkatayapalem
Raghunadhapalem ll4andal Khammam d istrict.

2. Vempati Venkateswarlu. S/o. Appaiah, Aged about 63 years, Occ. Agriculture,
Fyo 119 V Venkatayapalem village Raghunadhapalem Mandal Khammam
d istrict.

3. Kuthumbaka Aruna Kumari, W/o: Satyanarayana, aged about 52 years,
0cc: House wife, Rl/o V Venkatayapalem village Raghunadhapalem t\,4andal
Khammam district.

4. Akula Uma Kumari, W/o. Ramaswamy, Aged about 50 years, Occ. House
wife, R/o V Venkatayapalem village Raghunadhapalem Mandal Khammam
district.

5. Bhumireddy Venugopal Reddy, S/o: Late Papi Reddy, Aged about 5g years,
Occ Agriculture, R/o V. Venkatayapalem village Raghunadhapalem lr/andal
Khammam district

6. Chanumolu Pullaiah, S/o: Venkaiah, aged about 61 years, Occ. Retired
Employee Rl/o l\,4odimari village, Bonakal lVandal Khammam district.

7. Potteti Seetharama Reddy, Sio: Konda Reddy, Aged about 57 years,
Occ. Business, R,o 639 Narayanapuram village. Thallada lvlandal, Khammam
d istrict.

8. [\,4ola Narasimha Rao, Sio: Seelaiah, Aged about 45 years, Occ. Agriculture,
R/o 71 Narayanapuram village, Thallada Manda. Khammam district.

9. Paruchuri Laxmaiah, S/o: Anantharamaiah Aged about 4g years,
Occ. Agriculture Fi/o 865 Narayanapuram village, Thallada lVindal,
Khammam district.

10. Samineni Srilaxmi. W,'o Shiva Prasad, Aged about 46 years, Occ. House
wife, R/o 4-2-1522G Srin vas Nagar Khammam, Khammam rural. Khammam
district

11. Neelofar
Occ: hous

years,
village

Tabassum, W/o: Shaik Khaja Pasha, Aged about 35 years,
e Wife Rio 7-1-935 Dwaraka nagar, Khammam, Khammam district.

'12. Nalamothu Srinivasa Tro . S/o: Sheshaiah, Aged ab)Ut 42 Vea$.orcc:-A gncu/ture. R.,b Ra ghuna dh ap alem, Khammam UrOr, frf rrOrl,' ;^#:
13. Konidela Sudha Rani. \4p#[#t,{txi jJ,,.l!_d!J1,1ffi !sxF,1!;i,',?i,,il"ii, jlJ:iii:



14'Garidi Rambabu, s/o Koteswara Rao, Aged about 52 years, occ. Agricuflure,No, 1119 V Venkatayapalem village, RignunaOnapalem Mandal, X"f.,rrrr"i
district.

15.Banotu Ramachandra Rao, s/o Banotu Gangya, Aged about s3 years, occ.
Agricutlure R/o bDE'l C Colony, KTpS, paivancha Mandalam, 

'palvancha,

Khammam district.

l6.Potteti_Aravind Reddy, S/o Seetharama Reddy, Aged about 32years,
O_cc. Private Employee R/o 63, Galleda Nariyanipuram, Khammam,
Khamma district.

17. Thakkellapati Rajeswari, wo prasada Rao, Aged about s5 years, occ. House
wife, Rt/o 427521305, Devi Residency Apartment, Mamatha Hospital noaO,
Rotarinagar, Srinagar Colony Khammam , Khammam district

...APPELLANTS
AND

1. The Union of lndia, Ministry of Road Transport and Highways, New Delhi.
2. The Union of lndia, Ministry of Environment, Forest and crimate change, New

Delhi.

3. National Highways Authority of tndia, New Delhi - 11OO7S.
4. The Regional Officer, National Highways Authority of lndia, Road No.3,

Banjara Hills, Hyderabad.

5. Project Director, Project rmprementation Unit, Nationar Highways Authority of
lndia, Khammam.

...RESPONDENTS /RESPONDENTS

l.A. NO: 1OF 2026

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the order dated 071o4t2026 passed in w.p. No. 9109 of 2024 and ail
further proceedings pursuant to the impugned Notifications issued under the National
Highways Act, 1956, pending disposat of the Wdt Appeat.

Counsel for the Appellant: SRt J. PRABHAKAR, REPRESENTTNG
SRI E. HARI BABU

Counsel for the Respondent Nos.i and 2: SRl. N BHUJANGA RAO
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent Nos.3 to 5: SRt PADMA RAO LAKKARAJU,
sc FoR NATTONAL HtcHWAY AUTHOR|TY oF |ND|A(NHAI)



writ Appear under crause 15 0f the Letters patent Appear preferred against
the order dared 07 ro4i2o26 passed in w p No 20230 of 20240n the fire of the High
Court.

WA NO: 541 0F 2026

Between:

' i:!I;lJ::::E#i[xi'id'Hfl:['ned 65 vears, Fi/o 8-2'183/1 Baraii

2. Mandanapu Subash Chandra Bose, S/o Ravinder, aged 45 years, Ryo 3_677th tine, Jayanagar cotony, Bailepaf f i Xnrriirri"Oi.tri"r
3. Thakkellapati prasad Ra-o, S/o Laxmaiah. aged 62 years, R/o 5-7_200t1112341a11, road no rZ pat<abanJa gl]"r, Xlurrmt 

[:flx:?ifl]:i{#i} ## 
rate Laxmi Naravana, ased 71vears, R/o 1-72,

5. Pati Santhi, C/o lVluralidhar Rao, aged 46 years, Rlo 131213, pjot no. 40 j,Nunna Nivas. Gudivada. Krishna Disirict.
, 

5:ir3,, 
Shankar, S/o Lalu, aged 43 years, R/o 1_8_2, Thirthata, Khammam

7. Seethala Lakshmi W/r
Khammam d jstrict c Narayana, aged 63 years, FIo i_5/1 , Thirthala,

B. Daravathu Ramamurthr
Khammam district 7. S/o Sakru, aged 40 years, RIo 2_33, Thirthala,

' ;':*fr:il#:?'4ffi:"Jamkoteswara Rao, aged 3e vears, Rro 10-6-37/6,

,, 
[,:?1iffi131,[il,?",;,, Koteswara Rao, ased 32 years, R/o .r0-6-37/6,

'1 1 . Kadiyala Venkateswarlu . , 9lo Buchaiah, aged 6g years, Rt/o 1-20,Tripurapentaveedu (v), yerapat" 
f rL nffrrisnf,ilru Raju Distrct.'12. Thumu Satyanaravana. S/o Narsaiah, aged 90 years, R/o1 72,B had racha tam Trt pu ra penta v""Jtl r"iol,pu Irirxiu r,",

13. Kadiyata China tr,,r:a|._:lg 
,pichaiah aged 73 years, R/o 1_ 73,Bhadrachalam, Tripura penta Veedi Thotapalf i "X"nl.rm

'14. Kanurr Bullabbar. . S,o Kondaiah, aged 49 vears Fcrrrrr, iutuorrrrlrl Alruri sitharama naju oistrlc? 
1'1401a, Gowridevipeta

15.Daara Ch jnna [\riaruv;

_^v"nxZala'pi;i,;.'i;:;JT";i,,#Ji 
Yesu, ased 5e years, R/o 3-1er,

'u Xi:T2xl','l:"1-Til[::r 
nilr:g;akshmi Narayana, ased 45 years,



l T.Varadhaboina Ramedevi, S/o Narasimha Rao aged 41 years' No 3- 42'
' v;;;#6uIem, Rugh'nad hapalem' Kha mmam d istrict

lS.AvulaAcchanna,S/oKotaiah,aged60years,R/o4.18,V.Venkatayapalem,- 
naJnunaOnapalem Khammam district

19. Pothagani Pullaiah, S/o Kannaiah' aged 47 years' R/o 3-24'

' " v.v;;"k;i;rpalem, Raghunadhapalem' Khammam d istrict

20.Pandhi Narayana, S/o Balaiah' aged 84 years' Fl/o 4-22' Y 'Yenkalayapalem'
-- 

nagnunaOnapalem, Khammam district

2l,Pothagani Nageswara Rao' S/o kannaiah' aged 43 years' Fl/o 3-26'

'' ;.i;;"k;i;vrpitu,, Rashunadhapalem' Khammam district'

22.Chira Satyanarayana, Sio Subbaiah' aged 65 years' Rlio 3129'
-- 

i.v".r.rLvapatem, Raghunadhapalem' Khammam district'

23. Midde Murali, s/o Krishna, aged 44 years' Fl/o 3-'134' V'Venkatayapalem'

Raghunadnapalem, Khammam district

24. pallagani Ramalingam, S/o Venkateswarlu' aged 45 years' Fl/o 3-134' BC

colony, V.Venkrtuyup"r#l Rufhunadhapalem' Khammam district

25. Pothagani Venkateswarlu' S/o Gopaiah' aged 58 years' Fi/o 4-3'

'- 
v.v;;"k;i;vapalem, Raghunadhapalem' Khammam d istrict

26.Cherukuri Upendar Rao, S/o Pullaiah' aged 62 years' R/o 2-5813'
-" 

ft/rihy"Lgrdem, Kamachikal' Khammam District

2T.Masabathini Prabhu, S/o Laxmi Narayana' aged 52 years R/o 4-6-20911'

Prakash Nagar, Khammam

23.Vuunapuram Venkateswarlu' S/o Bhadraiah aged 64 years' Fi/o 15-8-269/10

Prashanthi nagar, Khammam

29.Vani Koduri, W/o Srikumar, aged 41 years,. R/o 2-1.5t6' Plot no.6, lndira

'" N;gr; Shamshiguda, Kukatpally' Hvderabad

30.Thathakkellapati Thirupathi rao' S/o Lakshmaiah' aged 57 years' FUo type2l2'

RLC Quatrs, ntt campui'Sivam noaO' Vidya Nagar' Secunderabad

3l.Takallapally Nageswara Rao' S/o/ Papa Rao' aged 46 years' Fl/o 5-95'
- 

Raghunadhapalem, Khammam district'

32. Prathapani Krishnaiah, s/o Rangaiah, aged 77 years' Fl'/o 1-41 ' Kamachikal'

AND

Khammam district

...APPELLANTS

The Union of lndia, Ministry of Road Transport and National Highways' New

Delhi

The Union of lndia, Ministry of Environment Forest and Climate Change, New

Delhi

1

2

3. National Highways Authority of lndia' New Delhi 1 10075

4. The Regional Officer, Uationat Highways Authority of lndia' Road No

Banjara Hills, HYderabad

3



E

6

7

[::::tlijffifl:r, 
Project rmprementation Unit, Narionat Hishways Authority of

Ril.-i[r:il:i:,: liff ililbl?;fl ,, vea rs, R:/o 1 -73, Regu,a che,aka,

Patj Venkateswara Rao S/o Veeraiah , aged 71 years, R/o 3_9/1,Pativarigudem Kamachikat. Xnrrmam Sistri"t "r=' '
8. Pati Jhansj Ranr, w/o 

, 
Venkateswara Rao, aged 69 years, R/o 3_9/l,pativarigudem Kamachikar in#rm Ol.il;.,j

9. Jatoth Ravi, S/o Ranja, aged 41 years,FIo 1-57, Thi,-hala, Khammam district,ri:fl:.fr?:i^f;;f,"rfl1[ ,n"o 66 years Rio 3-5/2, pativarisudem,

" P:fl:.iflff'kf##ji$li; 'nuo 
54 vears R/o 3-5/r, parivarisudem,

";,:ru*i[',:ili;fi13,i1[i ,,tl'o 
o' vears, R/o 12-1-12, Rammanapeta,

" P:fl:.lil: t^?#:,TlJ;:1' 
"" 3'5/3' ased 46 vears pativarisudem,

...RESPONDENTS /PETITIONERS

Petition under section 15'l cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to suspendthe operation of the order dared 07.04 2026 passed in w.p. No. 20230 of 2024 andarr further proceedings pursuant to the impugned Notifications issued under theNational Highways Act. 1956, pending disposal of the Wdt Appeal.

Counset for rhe Appeilanr: :Il l. PRABHAKAR, REPRESENTTNG
SRI E. HARI BABU

Counsel for the Respondent Nos.1 and 2: SRl. N BHUJANGA RAO
counserrortheRespondentl:,.^:.,i.,.+iii&tT-XtJ|Xf,iooJl)r:,o

sc FoR NAIbNAL H I GHWAi Auiibnffi'lir tNDtA(NHAt)
Counsel for the Respondent Nos.6 to 13:_-

l.A. NO :1 oF 2026

NO: 542 OF 2026

',," 
o,#l'f:lJo" e',i;i;;i!;F:":j.i:,?,: !i$r: Z:;Zi*Sril:,;::{;::flfl:,i,T,



'.?

Between:

1. Muwa Jyothi, Wo Nagaeswara Rao, Aged 50 Years, RyO 5-1-E. 15 Kaviraj

Nagar, Khammam

2. Kadiyala Venkateswarlu, C/O Buchaiah, Aged 68 Years, F/o.S-'l - 505,

urapentaveedu (V) ,Yetapaka (M), Alluri Sitharamaraju Dist. Andhra

Pradesh50T't 34.

3. Chava Rama Linga Vara Prasad, S/o Narsaiah Aged 69 Years,

Rl/O Brundhavana Apartments, RadahaKrishna Nagar, Rotary Khanapuram
Haveli, Khammam-507002.

4. Sayed Shahira, , W/O Sadhik Aged 35 Years R/o 8-2-23,Golla Bhadrachalam
507111.

5. Mohammad Fouzia Parveen, W/O Apsar, Aged 54 Years, Rl/O 1-5-56,lndira
Nagar Colony, Khammam507002.

6. Alla Rama Rao, S/O Narayana Aged 67 Years R/O 7-3-42111 Vijaya Nagar

Colony Khanapuram Haveli, Khammam507002.

7. Lakkineni Satyanarayana, S/o Kishaiah Aged 70 Years Rl/O 533/l Kalluru'
Khammam 507209.

8. Vadlamudi Vijay,, S/o Rama Rao, aged 35 Years, Fl/O 6-3-307/1' Bank

Colony Khanapuram Haveli, Khammam 507002.

9. Macha Ramesh, C/O Chalamaiah, Aged 56 Years, No 7-3-30112' Flot No

302, Dwaraka Nagar, Khammam507002

...APPELLANTS
AND

1. The Union of lndia, Ministry of Road Transport and Highways, New Delhi.

2. The Union of lndia, Ministry of Environment, Forest and Climate Change, New

Delhi.

3. National Highways Authority of lndia, New Delhi -1 10075.G 5 and 6

sector'1 0, Dwaraka

4. The Regional Officer, , National Highways Authority of lndia, Road No' 3,

Banjara Hills, Hyderabad.

5. Project Director, Project lmplementation unit, National Highways Authority of

lndia, Khammam.

6. Regalia Raja Reddy, C/O Regalia Ranga Reddy Aged 56 years, RyO 8-3-

945/40T,srinilayaEnclave,Yellareddyguda, Hyderbad-50073.

...RESPONDENTS



r.A. NO: 1 oF 2026

Petition under section 15r cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be pleased to suspend
the operation of the order dated 07.04.2026 passed in w.p. No. 22g02 andail further
proceedings pursuant to the impugned Notifications issued under
Highways Act, 1956. pending disposal of the Writ Appeal.

Counsel for the Appeilant: SRt J. PRABHAKAR, REPRESENTING
SRI E. HARI BABU

the National

t3ounsel for the Respondent Nos.1 and 2: sRr. N BHUJANGA RAo

counserror_theRespondenrl:::i.i9'.rli?ifJhT-XtJ.=Xf [^"#],i^sc FOR NATTONAL HtcHWAY AUTHOR|ry 6F tNDIA(NHAD(.'ounsel for the Respondent No.6: ___

writ Appear under crause 15 0f the Letters patent Appear Fired Against the
order Dated 07 10412026 passed in writ petition No.14632 0t 2024 0n the fire of the

WA NO: 543 0F 2026

Figh Court

Between:

1 . Veginati Kishore,, S/o Venkaiah, Aged about 41 years, Occ Agriculture, FIo HNo 3-13, Raghunadhaparem viilage-And lr/andai, k-rilmmam oistrict. Vemireddy vijay Kumar,. S/o RaJamouri Aged about 52 years, Occ AgricurtureR/o H no e-1-1e4 Station Road, Kh";;";, ilIiimam oistrict. Mikkilineni Chandramukhi. 
_W/g_ Vijay Kumar, Aged about 5g years,

3:.!r,lr"r.u 
wife, Rio H No 7-2_17, ori cir-o n""i khammam, K;r;;;;

Thakketlapati [,4ani W/o,Venkateswarlu, Aged about 56 years, Occ Housewife, Fyo H No 2_5-445/3 Khammam Urt;; h;#im disrrict
Pendyala t\,4amatha. Wlo_Syr91!1a Babu, Aged about 38 years, Occ Housewife R7o Dg, Kakatiya Sugars KatJaru, Kh;r;;;-fiammam distnct

H,'J ilX'i ?:, :il',il ff l, :1"#:*l* X:,1Hbo 
u t 7 1 ,,ea rs, 0 c c A s, c u rtu re,

Natlagundta Venkat RaoHouse wrre R;;"H,'i,l ,i,i r1gffiXr.ili,Affo,,,?::l ,l years, Occ
^nammam district _ . ". , \ov, ruraonapalem viilage And M;;;
il'!:,';1ii';;r,:1",:ff 

#X,fl g:.^*"il,#,f 
ili;,i,iXfl%l:il,lire,R/0H

2

4

5

6

7.

{l



l2.Katrala Venkaiah,,
R/o H No 2-1 19,
district

'17. Rakesh Bathineni,, S/o
Occ: Agriculture Rt/o H N
district

9' Matta Tulisamma,, wo venkateswarru, Aged about 59 years, occ House wifeR/o H NO 2-297, Balepalli village, Rag-nunaOtrapatem lVtandal, Khammam
district

'l 0. Jakkula veeraiah,, S/o Bakkaiah, Aged about 72 years, occ- Agricurture, R/o
H No 218/62, Balepalli village, Raghunadhapalem Mandal, Kharimam Ji.tri.i

ll.Yaragarla Suseela, S/o Mallikarjuna Rao, Aged about 52 years, Occ Housewife, R/o H No 1-15213, Batepaili viilagl, Raghunadhapatem M;;J;i
Khammam district

S/o Laxmaiah, Aged about 5g years Occ_Agriculture,
Balepalli village, Raghunadhapalem Mandal Kiammam

l3.Vykuntapu Venkata Narsamma,, W/o Krushanaih, Aged about 6g years, OccHouse wife, Rl/o H No 3-.1g, pocharam village, Khammam district
14. Pati Sulochana,, W/o Satyanarayana, Aged about 52 years, Occ House wifeR/o H No 5-4-115, Sestan Basthi, yellanJu, Khammam, Khammam district
l5.Pusuluri Vimala, Wo: Seshukumar, aged 4l years, Occ: House Wife Rl/oH'No.1-63 Barepaili viilage, Raghunadhiparem i,rrnorr, Khammam oisirici. 

" -
l6.Maleedu Nageswara .Rao,, Sio Mysaiah, Aged about 61 years,Occ: Agriculture Ryo H No 2_ 167, tiatepatii vilLge, RaghunaOnapafem

Mandal, Khammam District.

: Nagapra^sad Rao, Aged about 38 years,
o 7- 10-229, Srirala Hills, Khammam, Khammam

lS.Varakala lvlohan Rao,, S/o Ve_nkulu, Aged about 52 years, Occ_Agriculture,R/o H NO 1-74 , Balepalli village, n"-gl.,rnaJh"patem Mandal, Khammamdistrict
l9.Katepalli Upender Ruo::^Slg_satyanarayana Aged about 73 years OccAgriculture RUo H No 81306 B KBaiar Xnammim knammam district
20 Anumura Dasaiah,, Narsaiah Aged about 7g years occ Agricurture Rl/o H No9-5-29, Kaspa Bazar Khammam Khammam Dt:strict.
21 .Gurram Durgamba,, S/of/enkata Narsaiah Aged about 60 years occ Housewife Rl/o H No 403 GSL Residency Arrrnirirr, Khammam Khammamdistrict
22 Morisetty Ranga Kumari,, W/o Murali Aged about 60 years occ House wifeRl/o H No 1S173O2\A Lotus Haven KruJhna n aocx Khammam Khammamdistrict
23. Mandanapu Subash Chandra Bose,, S/o Ravinder aged about 44 years ,cc_Rf/o H No 367 7th Line Jayanagar. Jir""v tiri"priri vittage RaghunadhapatemMandal Khammam district

AND ...APPELLANTS/PETITIONERS

1. The Union of lndia,, Ministry of Road Transport and Highways, New Delhi., 
I5 H:fill " tndia,, Ministry of Environment, Forest and crimate Chanse,
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3. National Highways Authority of lndia,, New Delhi _.1 10075.4. The Regional Officer,,
Baniara Hills, Hyderabafrlational 

Highways Authority of lndia, Road No. 3,

t 
f.::::tlffictor 

Project lmplementatron unit, Nationar Highways Authority of

...RESPONDENTS/RESPONDENTS

Mylavarapu Rambhairaiah_ S/O: Buchaiah, Aged about 52 years,
ff:,fltifiiiff.lo t to a-z qli, R;ilffi;;,;ie"m virrase And Mandar,

Sudha Venkateswarlu 
.S1"^ lrlarayana. Aged about SZ years,

ff:,,f#Tllili, , *" ._ro nalnJnaj,,,olEli v,rrase And rvandar

8. Bandaru Kanakarah,, Sio Bixamaiah, Aged about 60 years, Occ_ Agriculture.R:/o H No 6-101. Rashunaot.,aparem urira"g;n,iiirirno",, Khammam district9. Jangala Koteswari. W/o^ Venkateswarlu, ngeO about 56 years, Occ House
;1X;,.T," 

H No 3-76, nrgnrnrdhrpril;'"r;,;;"" And Mandat, Khammam

l0 Konakanchi Aruna w/o Ramakrishna, Aged about 39 years, occ House wife.R/o H No 2-105, Thimmaraopet virage, e"ntr. rr,llnorr, Khammam district11. Pradeep Siripurapu S/o_ Gopal Rao, Aged about 36 years, Occ Agriculture,p;#,x". 
J,.31-16 

Dwarak" ;;s;;:' ffi;;;,,,, Haveri, Khammam,

(Respondents 6 to 11 not necessary)

.RESPONDENTS

t.A . NO:1 oF 2026

Petition under Section .1 51 CPC praying that in the circumstarces stated in the
affiriavit fired in support of the petition. the High court may be preased to suspend
the operation of the order dared 07ro112026 passed in w.p. No. 14632 0f 2024 andall 'urther proceedings pursuant to the impugned Notifications issued under the
National Highways Act, 1956, pending disposal of the Writ Appeal.
Counsel for the Appellant: SRI J. PRABHAKAR, REPRESENTING

counser ror the Respon."ift:t-ilfl i'l"-Y. N BH,JANGA RAo
counset for the Respond( DEpury sollclToR-GErvgnal or rlrotascioii^reii'i;f ff ,|ffi ir'^'d[iip5rTis^.-am"{^ru^
rhe court Detivered the following: COMMON JUDG,ITENf
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II{ THE HIGH COURT F]OR TTIE STATE OF TEI.AITGAITA
ATITYDERABAI)

TTIE HOIPBLE TIIE CHIEF JUSUCE SRI APARESH XUMAR SINGH
AND

THE HOIY'BLE SRI JUSTICE G.M.MOHIUDDIIY

WRIT APPEAI, ITos.538.539. 540.541.542 ar.d543 of 2026

DATE:30.07.2o.26

W.A.No.538 of 2o.26

Between:

Usha Rani and another

And
The Union of India Rep. by its
Secretary Ministry of Road
Transport and Highways New Delhi
and 6 others

W.A.No.539 of 2o26
Between:

Korlapati Rama Rao and another

W.A.No.540 of 2026
Between:

Kuthumbaka Naresh and 16 others

,...Appellants

....Respondents

....Appellants

.,..Respondents

....Appellaats

....Respondents

And
The Union of India Rep. by its
Secretary Ministry of Road
Transport and Highways New Delhi
and 6 others

Aad
The Union of India Rep. by its
Secreta ry Min istry ol Road
I ransport and Highways New Delhi
and 4 others



SI.A.No.54 I of2o26

Between:

Papineni Venakteswarlu and 31 others

And

by its
Road

coMMON JUDGMENT

....Appellants

....Respondents

....Appellants

....ResPondents

....Appellants

....Respondents

The Union
Secretan'

of India
Ministn'

Rep
of

Transport and Highu'aYs New Delhi

and 12 others

SI.A.No.5 42 of 2o26

Between:

Muwa JYothi and 8 others

And

The Union ol lndia ReP bY its
Secretarv Ministn of Road

TransPort and HighrvaYs New Delht

and 5 others

W.A.No.543 of 2o26

Between:

Veginati Kishore arnd 22 others

And

The Union of India ReP bY rts
;;;..;; Ministry or Road

i."""o"" ancl Highu'avs New Delhi

and 10 others

that arise in the above writ appeals are

integrally onc and the same' the u'rit appeals are berng disposed of

by th rs Common Judgment

Since lhe Lssues
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2. These six connected writ appeals are preferred under Clause

15 of the Letters patent against six separate orders, all dated

07.04.2026, passed by the learned Single Judge in W.p.No.3921 of

2023; W.P.No.2O3S9 ot 2023; W.p. No. 9109 of 2024; W.p. No.

2O23O of 2024; W.P.No.22AO2 of 2024 and W.p.No. 1 4632 of 2024

respectively. In each of the said writ petitions, the learned Single

Judge disposed of the petition, relegating the petitioners

(appellants herein) to ava the statutory remedies available under

Section 3C of the National Highways Act, 1956 (hereinafter, ,the NH

Act').

3. The appellants in all six writ appeals are land losers whose

properties are sought to be acquired for the deveropment of the

Nagpur-Amaravati Greenfield Highway (National Highway No.

163G) under the Bharatmala pariyojana, more particularly, the

Khammam-Vijayawada stretch.

4- Heard Mr. J. prabhakar, learned Senior Counsel

representing, Mr. E. Hari Babu, learned counsel for the appellants;

Mr. Padma Rao Lakkaraju, learned Standing Counsel for National

Highways Authority of India (NHAI), appearing for respondent

Nos'3 to 5; Mr. G. veeraswamy, leamed Government pleader for

General Administration Department, appearing for respondent

No.6; and Mr. Muralidhar Reddy Katram, Ieamed Government

Pleader for Revenue appearing for respondent No.7 and perused

the record.



Factual matrix

5. The appeltants are the owners and possessors of the

properties situated in V.Venkatayapalem Village,

Raghunadhapalem Mandal, and the adjoining Villages of Thaliada

Mandal, Bonakal Mandal, Balepalli Mandal, pocharam Mandal and

Khammam Urban Mandal, all in Khammam District, State of

Telangana, through or along which the alignment of the proposed

Nagpur-Amaravari Greenheld Highway (National Highway

No.163G), under rhe Bharatmala pariyojana, is proposed to pass.

6. The lands of the zrppellants in W.A.Nos.53g and 539 of 2026

(arising out of W.P.Nos.392 I of 2023 and 20359 of 2O23) and

W.A.Nos. 540 and 542 of 2026 (arising out of W.p.Nos.9109 of

2024 and 22aO2 cf 2024) fall within the stretch extending from

Tirdhala Village to V.Venkatayapalem Village, measuring

approximatelv 16.67 kilometres, within the territorial jurisdiction

of the Revenue Drvisional Ofhcer (RDO), Khammam. The said

stretch is covered by Notihcation No.S.O.3563(E), dated

29.07.2022 issued under Secrion 3A(1) of the NH Act, and the

subsequcnt Notification No.909 dated, 26.O2.2024 issued in

continuation of the acquisition proceedings.

7. The lands ot the appellants in W.A.Nos.S41 and 543 of 2026

(arising out of W P.Nos.2O230 of 2024 and 14632 of 2024\ fall

within the ad.loining stretch extending from V.Venkatayapalem

Village 1o Brahmanapalll Village, measuring approximately 29.92
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kilometres, also falling within the territorial jurisdiction of the

RDO, Khammam, and are covered by Notification No. S.O.4407(E)

d,ated 27.09.2022 issued under Section 3A(1) of the NH Act.

8. The appellants, in their respective writ petitions, questioned

the validity of the notifications issued under Section 3A(l) of the

NH Act, insofar as they relate to their respective lands, as well as

the proposed highway alignment, substantially on common

grounds, namely, that the impugned notifications failed to comply

with the mandate of Section 3A(2) of the NH Act by not furnishing

brief particulars of the lands sought to be acquired; that the

notifications were issued without jurisdiction; that the alignment

was hnalized in vioiation of the applicable environmental norms,

the Environmental Impact Assessment Guidelines, and the

guidelines governing acquisition of land for National Highways;

that there was no mealingful consultation with the local

authorities and stakeholders; and that the proposed alignment

unnecessarily traversed, or passed in close proximity to, thickly

populated residential areas and human habitations, including

parts of Khammam Town, despite the availabiliW of feasible

alternative alignments.

9. Separate counter affidavits were filed by the National

Highways Authority of India (NHAI) and the concerned authorities

in each of the writ petitions and, in W.A.Nos.S3g and 539 of 2026,

'a11o Uy the State of Telangana and the District Collector,
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Khammam. The respondents, while disputing the allegations,

asserted that the alignment had been hnalized only after detailed

reconnaissance sLlrvevs, technical evaluation and consideration of

various alternative alignments, keeping in vieu engineering

feasibility, safety, environmental concerns and public interest; that

the requisite starutory and environmental clearances had been

obtained; that public consultations had been conducted; and that

the acquisition proceedings had been initiated strictlv in
accordzrnce with the provisions of the Act.

10. It r.r,as further sraled that, although the District Collector,

Khammam, bv communication dated lZ.OS.2O22, had

recommended a change in the proposed alignment, the State

Government, upon reconsideration of the matter, ultimately

conveyed its concurrence to the original alignment by

communication dated Ol .O2.2024, whereupon r:he project

proceeded on the approvecl alignment.

11. Upon hearing rhe learned counsel appearing for the

respective parties, the learned Single Judge, by order dated

07 .O4.2026 passed in six separate writ petitions, substantially held

that the grievances raised bv the petitioners principally pertained

to lhe correcrness and suitability of the highway alignment and

involved dispuled and compiex questions of fact requiring
examination of rechnjcal and expert material, which could not
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appropriately be adjudicated in exercise of jurisdiction under

Artrcle 226 of the Constitution of India.

12. The learned Single Judge further held that entertaining the

underlying writ petitions at the threshold would amount to

bypassing the statutory mechanism contemplated under the NH

Act, particularly the remedy available under Section 3C thereof,

and substituting judicial opinion in place of expert determination.

Consequently, all the writ petitions were disposed of, ieaving it

open to the petitioners to avail the statutory remedies avaiiable

under the NH Act, including by hling objections under Section 3C

thereof.

13. Aggrieved by the said orders dated 07.04.2026 passed in the

underlying writ petitions, the appellants has preferred the present

writ appeals.

Subaissions on behalf of the appellaat

L4. karned Senior Counsel appearing for the appellants,

advanced his submissions assailing the impugned orders dated

07 .O4.2026 as under:

i) That the notilications issued under Section 3A(1) of the NH

Act, insofar as they relate to the lands of the respective

appellants, are vitiated by non-compliance with the

mandatory requirement contained in Section 3A(2) of the NH

Act, inasmuch as they do not furnish a brief description of

'the lands proposed to be acquired. lt was contended that, in



the absenc:c of such particurars, the affected landowners
were deprived of an effective opportunity to submit
meaningful objections, thereby violating the principles of
natural jusrice. It was further submitted that, although the
impugned notifications stated that the land plans and other
connected particulars were available for inspection in the
office of the Competent Authority, the same were allegedly
not availablc when the affected landowners approached the
said ofhce. Consequently, according to the appellants, the
statutory right to file effective objections under Sectron 3C of
the NH Act stood substantially impaired, thereby frustrating
the verv object of Section 3A(2). In support of the said
contenrion, reliance was placed upon the judgment oI the
Hon'ble Supreme Court in Con lretent Authoritg v.
Barangore Jute Factoryt.

ii) That the impugned notifications suffer from lack of
lurisdiction, as the acquisition proceedings were, rn effect,
initiatcd and controlled by the project Director, NHAI, who is
not thc "Competent Authorit/ within the meaning ol_section

3(a) of the NH Act. According to the learned counsel, the

RDO, Khammam. alone was competent to discharge rhe

statutory functions contemplated under the Act, and the

' (2oos) t 3 scc .J 77
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alleged abdication of such statutory functions vitiates the

entire acquisition process.

iii) That the alignment adopted for both the Tirdhala-V.

Venkatayapalem stretch and the V. Venkatayapalem-

Brahmanapally stretch is contrary to the Environmental

Impact Assessment Guidelines, 2006, the Manual of Land

Acquisition for National Highways, 2018, and the guidelines

issued by the Ministry of Road Transport and Highways

governing Greenheld Highway projects. It was argued that

the said guidelines require Greenfield highways, as far as

practicable, to avoid human habitations, environmentally

sensitive and noise-sensitive zones, and to be planned at a

reasonable distance from urban settlements with appropriate

spur roads providing connectivity. Contrary thereto, the

impugned alignment traverses or passes in close proximity to

thickly populated residential areas, including Khammam

Town and the newly established District Collectorate,

resulting in avoidable displacement of residents and

acquisition of valuable residential lands.

iv) That the acquisition proceedings have been deliberately

fragmented into multiple notihcations covering stretches of

less than 30 kilometres, notwithstanding that the proposed

Nagpur-Amaravati Greeniield Highway constitutes one



continlrous projcct traversing the States of Maharashtra,

Telangana and Andhra Pradesh. It was conterrded that such

segmentation is not a matter of administrative convenience

but a conscious device adopted to avoid the requirement of

obtaining prior Environmental Clearance under the

applicabie Environmental lmpact Assessment regime.

According to thc appellants, the issuanct: of separate

notifications in respect of contiguous stretches amounts to a

colourable exercise of statutory power intended to

circumvent the mandatory environmental safegr-rards

governing interstate Greenfield Highway projecl.s.

v) That the Manual of Guidelines on Land Acquisition for

National Higl'ru'ays contemplates issuance of a composite

notihcation in rcspect of the jurisdiction of a single

Competent Authority for Land Acquisition (CALA), whereas

the rcspondents, despite the acquisition falling within the

jurisdiction of the same Competent Authority, issued

multiple notillcations in a piecemeal manner. According to

the learned Senior Counsel for the appellants, such

departure from the prescribed procedure further

demonstr.ites arbitrariness and lends support to appellants'

contention that the notifications qrere intentionally

fragmentcd to deleat the statutory scheme governing

environmental appraisal and land acquisition.
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vi) That the District Collector, Khammam, after examining the

aiignment, had, by communication dated 17.O5.2022,

a-lignment byrecommended a change in the proposed

pointing out serious deficiencies and the adverse impact

upon habitations. It was contended that the subsequent

communication dated 01 .02.2024, whereby the State

Government conveyed its concurrence to the original

alignment, reflects an arbitrary and unexplained change of

opinion and does not cure the illegality inherent in the initial

decision-making process. It was further submitted that

similar representations had also been made by the local

Member of Parliament requesting that the alignment be

shifted away from Khammam Town.

vii) That the Hon'ble Supreme Court in Na:tiono,l Hlghuags

Author'|tg of Indla a. Pand.olino:than Govlnd.arajulu and

anotleP, while dealing with the interpretation of sub_

ordinate legislation in a mattes arising out of the expianation

of National Highways, under the Act, held that a statutory

rule or notification forms an integral part of the parent

statute, carries the same force and effect, is interpreted on

the same principles as the statute itself, and where its

language is clear and unambiguous, it must be given its
plain and ordinary meaning; and where the language of a

'z(?o2l) 6 scc 693



statute is clear and unambiguous, the literal rule of

interpretation applies, and the words must be given their

plain and ordinarv meaning. The Hon'ble Supreme Court in
the said dr.cision further held that while National Highways

are vital lor economic growt h and infrastructure

exceeding 100 km carnot be

into shorter stretches to evade

mandator]. environmental clearance. as such a strates/

would defeat the object of the environmental notifications

viii) That the le:rrnecl Single Judge failed to examine or adjudicate

development. projects

artificiallv segmented

challenge relating to the vagueness of the

under Secdon 3A(2), the alleged lack of
jurisdiction of the authority issuing the notifications, and the

r.rolation of the mandatory statutory provisions and

applicable sovcrnmental guideiines. It was, therefore,

submitted thar the impugned orders suffer from non_

consideration of material issues; are vitiated by non_

application of mind, and consequently warrant interference

in appcal.

rx) That the acquisition proceedings have substantially

progresscd in respecr of both stretches, declarations under
Secrion 3D ol'the NH Act having already been issued and the
proceedings for determination of compensation unde.

the spccific

notihcations

1
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Section 3G having either culminated in awards or reached an

advanced stage. In such circumstances, relegating the

appellants to the statutory remedy under Section 3C, after

permitting the acquisition proceedings to progress to such an

advanced stage, would render the challenge wholly illusory

and infructuous, resulting in irreparable prejudice and

irreversible loss to the appellants.

Submissions on behalf of the respondents

15. The learned Deputy Solicitor General of India appearing for

the Union of India and the learned Standing Counsel appearing for

the NHAI, along with the learned Government Pleader for General

Administration department, and learned Govemment Pleader for

Revenue has supported the impugned orders dated 07.04.2026

and advanced the following submissions:

i) That the NH Act, constitutes a complete and self-contained

code governing the acquisition of land for National Highways,

providing a comprehensive statutory mechanism

commencing with the issuance of a notification under

Section 3A, consideration of objections under Section 3C,

declaration of acquisition under Section 3D and

determination of compensation under Section 3G. It was

contended that the appellants have an effective and

efficacious statutory remedy under the Act and, therefore,
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the learncd Single Judge rightly declined to exercise

jurisdiction under Article 226 of the Constitution of India at

the thre sholcl.

ii) That the notihcations issued under Section 3A(1) fully satis$r

lhe requirt:ment of Section 3A(2) of the Act. According to the

learned counsel, each notification contains, in the Schedule

appended thereto, complete particulars of the lands

proposed ro bc acquired, including the survey numbers,

nature and classification of the lands, the extent proposed

for acquisition and the village particulars, thereby

constitnting a sufficient ,,brief description,, within the

meaning of Section 3A(2) and enabling every interested

person to identify the land and submit objections before the

('omperent Authorirr.

iii) That thc contention regarding lack of jurisdiction is who11y

misconccivecl. The notifications under Section 3,\(1) were

issued by' t he Ce ntral Government through the Ministry of

Road Transport and Highwal.s in exercise of the statutory

powers confc,rred under the Act, w,hile the RDO, Khammam,

u'as dul1' appoin ted and notihed as the Competent Authority

for the purposes o[ receiving objections, conducting the

enquirv (.onromplatcd under Section 3C and performing the
functions assigned under the Act. It is contended that the
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Project Director, NHAI merely acted as the implementing

agency for execution of the project and did not usurp the

statutory functions of the Competent Authority'

iv) That the selection of the alignment for a National Highway

project is essentially a matter involving technical expertise

and policy considerations resting within the domain of expert

bodies. The alignment was finalized after conducting

reconnaissance surveys, field inspections and technical

evaluation of various alternative alignments, taking into

consideration engineering feasibitity, trafhc requirements,

safety parameters, environmental considerations, land

availability and overall public interest. It was t-herefore

submitted that, in the absence of any demonstrable mala

fdes, patent arbitrariness or jurisdictional error, this Court

ought not to substitute its opinion for that of the expert

authorities in exercise of judicial review.

v) That the project has been undertaken strictly in accordance

with the applicable statutory provisions and governmental

guidelines. It was pointed out that the Terms of Reference

were approved on 26.07.2021, Environmental Clearalce was

granted on 23.07.2023 after due appraisal by the competent

authority; public hearings were conducted in the affected

project areas; the concerns expressed by the stakeholders
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were dul1' considered and incorporated into the

Environmental Management Plan; and the hnal alignment for

both stretches \vas approved only after evaluating vanous

alternatrve alignments through detailed reconnaissance

surveys and technical assessment.

vi) That the recommendation made by the District Collector,

Khammam. b1' communication dated 17.O5.2O22 suggesting

a change in alignment was duly examined by the competent

authorities, but was found to be technically unviable and

impracticable. It \vas submitted that the subsequent

communication dated O1.O2.2024, whereby the State

(iovernment conveyed its concurrence to the original

zrlignment, merel.v- reflected the potcl' decision taken upon

due consideration of all relevant factors and cannot be

construed as vitiating the acquisition proceedings or the

decision making process.

vii) That the learned Single Judge rightly declined to entertain

t he w rit petitions a t an intermediate stage of the acquisition

proceedings. particularly when the grievances sought to be

raised rnvolvt:d disputed questions of fact and technical

r:onsiderarion s requiring examination by the Statutofy

authorities rn the first instance.
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16. We have taken note of the respective submissions urged and

perused the material placed on record.

Consideration by this Court

17. The NH Act, is a self-contained enactment providing a

comprehensive statutory mechanism governing acquisition of land

for National Highways. Section 3,A contemplates publication of the

notification expressing the intention to acquire land; Section 3C

confers upon every person interested in the land a statutory right

to file objections within the prescribed period and obligates the

Competent Authority to afford an opportunity of hearing and pass

a reasoned order thereon; Section 3D provides for the declaration

of acquisition; and Section 3G deals with determination of

compensation. The statutory scheme, applicable alike to both the

Tirdhala-V. Venkatayapalem stretch and the V. Venkatayapalem_

Brahmanapally stretch infact, to all acquisitions of land for

National Highways, thus constitutes a complete and efficacious

mechanism for redressal of the grievances sought to be projected

by the appellants.

18, It is well settled that where a statute provides a complete

machinery for redressal of grievances, the High Court, in exercise

of its extraordinar5r jurisdiction under Articl e 226 of the

Constitution, ordinariiy refrains from entertaining a writ petition,

particularly when the issues raised involve disputed questions of
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fact or matrcrs requrring examination by specialised statutory or

expert authorities.

19. In the preser-rt batch of cases, the princrpal challenge relates

to the correctness of the highway alignment, alleged non_

compliance u,ith the statutory and environmental guidelines, and

the feasibilit' .f alternative alignments. These are matters involving

technical evaluarion and factuar adjudication, which the statutory

authori[ies arc better equipped to consider in the first instance.

20. I t is pertinent to note that the submission that the statutory

remedy stood rendered inefficacious on account of the acquisition

pror:eedings har.ing progressed to an advanced stage, with

declarations under Section 3D having been issued and proceedings

under Section 3C-) ha'ing either culminated in awards or reached

an advanced stage, does not merit acceptance. The mere

progression of the acquisition proceedings cannot render the

statutory remedy illusorv. On the contrary, the record discloses

that the appellants hacl the opportunity to invoke the statutory

remedv at tht- stage r:ontemplated under Section 3C of the Act.

Having failed to effectivelr avail the remedy at the appropriate

stage, appellants cannot contend that the statutory mechanism

has become tnefficacious merely because the acquisition

procr:eclings h:rve progressed in accordance with law.
21. 1.he principal chai lenge advanced by the
impuErned notifications, ;":, :,.:.".:' 

'"' appellants to the
namel-y, that the noti fications do not
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satis$/ the requirement of Section 3A(2) of the NH Act, by

fumishing a brief description of the lands proposed to be acquired,

and that they suffer from want of jurisdiction, does not merit

acceptance. The said contention has been raised by the learned

Senior Counsel in respect of the Notiflcation No. S.O.3563(E) dated

29.O7.2022, Notihcation No. 9O9 dared 26.02.2024, and

Notification No.S.O.44O7(E) dated 21.09.2022, which are under

challenge in the present batch of appeals.

22. A perusal of the aforesaid notihcations discloses that each

notilication is accompanied by a detailed schedule speciffing, infer

alia, the name of the village, survey numbers, nature and

classification of the land, the extent proposed to be acquired and

other particulars sufficient to identi$ the individual parcels of

land, and a note that the actual sketch can be verified at the office.

Section 3A(2) merely requires that the notification contain a brief

description of the land proposed to be acquired so as to enabie

persons interested to identify the land and submit their objections.

Thus, the particulars furnished in the impugned notifications

satisfy the statutory requirement contemplated under Section

3^(2)

23. The leamed Senior Counsel had in an attempt to elucidate hi4
submissions on the inadequacy of brief description in the
notifications and to draw a comparlson had frled Newspapers

showing notihcation under Land Acquisition Act. The notification
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relied upon bv the lcarned Senior Counsel can be compared to

description in a notification under Section 3,D of the Act.

24. The further contention that the land plans and connected

particulars u ere not available for inspection in the ofhce of the

Competent Authoritr', despite the recitai contained in the

notifications, also cannot be accepted. The said allegation is

seriously drsputed by the respondents and raises a pure question

of lact incapable of acljudication mereiy on the basis of rival

affidar.its. More importantly, the appellants have not placed any

contemporaneous material demonstrating that they were denied

inspection of the rer:ords or that any request made by them in this

regard u'as relused. In the absence of such material, it cannot be

held that the st.rtutory opportunity contemplated under Section 3C

stood frustrate d.

25. Further. thc reliance placed by the appellants on the

declsion of the Hon'ble Supreme Court in Barangore Jute Factory

(supra 1), is misconceived, as the said decision turned on a

notification ithich did not contain any description enabling

identification of the land proposed to be acquired' Therefore, the

factual matrk of ttre present case is clearly distinguishable and the

said decision does not advance the case of the appellants'

26. Furrhcr, the contention regarding lack ofjurisdiction, Cannot

be accepted. Thc notifications under Section 3A(1.1 have been

issued b1- the Central Government through the Ministry of Road
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Transport and Highways in exercise of the powers conferred under

the Act. The notifications themselves designate the RDO,

Khammam, as the Competent Authority for the purposes of the

Act, including the receipt and consideration of objections under

Section 3C. The role of the Project Director, NHAI, is confined to

that of the implementing or requisitioning agency and does not

extend to the exercise of the statutory powers vested in the

Competent Authority or the Central Government. Therefore, there

is no jurisdictional inlirmity in the issuance of the impugned

notifications or in the acquisition proceedings initiated pursuant

thereto.

27. The appellants contention that the alignment of the proposed

Greenfield Highway has been hnalized in violation of the

Environmental Impact Assessment Guidelines, 20O6, the Manual

of Land Acquisition for Nationai Highways, 2O18; the guidelines

issued by the Ministry of Road Transport and Highways governing

Greenheld Highway projects and that the alignment unnecessarily

traverses or passes in close proximity to densely populated

residential areas, including house sites, the District Collectorate

and the Government Medical College, despite the availability of

alternative a-lignments which would have substantially avoided

such habitations, does not merit acceptance.

2a. It is to be noted that the determination of the alignment of a

National Highway is essentially a matter involving technical
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expcrtise an(l administrative policy. Such determination

necessarily involves consideration of several factors, including

engineering fcasibilitr., topography, traffic requirements, land

availability. environmental and social impact, safe[r parameters,

project cost and long term public interest. The scope of judicial

review in such matters is limited to examining whether the

decision making proccss is vitiated bv mala fdes, manifest

arbitrariness, lack o1' jurisdiction or violation of any statutory

provision. It is not for this Court in writ jurisdiction to substitute

its orvn assessment for that of the expert authorities merely

because anoth('r view or another alignment may also be possible.

29, The Hon ble Supreme Court, in The proJect Director,

ProJect Implementation Unit u, p.V. Krishnamoorthg and

other#, rvhile dealing with acquisition proceedings relating to the

Chennai-Kri shn agiri-Salem (National Corridor) Eight-Lane

Greenfield National Highu.ay (NH-179A and NH-179B), a project

undertaken uncler Bharatmala Pariyojana - Phase t, held that the

scopc of judicial revie'"r in matters relating to land acquisition and

the selection of highu,al' alignments for National Highway pro..lects

is limited, as such decisions primarily fa1l within thr: domain of the

competent and e xpcrt authorities.

go. The material placed on record discloses that the alignment

rl'as 1lnalized oniy after conclucting reconnaissancc surveys ancl

(2021)3 scc s72
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evaluating various alternative alignments. The respondents have

specifically asserted that the selected alignment was found to be

the most suitable having regard to engineering feasibility, project

cost, environmental considerations, traffic requirements and the

overall public interest. The record further discloses that the Terms

of Reference were approved on 26.07 .2021, Environmental

Clearance was granted on 23.01 .2023, public hearings were

conducted in the affected project areas, and the concerns raised

during the consultation process were duly considered and

incorporated in the Environmental Management plaa. The

Environmental Clearance was thereafter published in accordance

with the prescribed procedure. These materials sufficiently

demonstrate that the decision-making process was preceded by

due technical evaluation and statutory compliance, and cannot be

characterised as arbitrar5r or lacking transparency.

31. Considerable emphasis was placed by the learned Senior

Counsel for the appellants on the communication dated

17 .O5.2O22 addressed by the District Collector, Khammam,

recommending a modihcation of the proposed alignment. Equally,

reliance was placed upon the subsequent communication dated

Ol .O2.2024, whereby the State Government conveyed its
concurrence to the originai aiignment. In our considered opinion,

these communications reflect the deliberative process undertaken

by the executive authorities before the alignment was hnalized. The



ultimate acceptance of the original alignment upon consideration of

the relevant technical inputs and feasibility reports cannot be

construed as rendering the decision_making process arbitrary or

illegal.

32. Equallv unte:nable is the contention founded on the alleged

violation of thc principles of natural justice. The statutory scheme

itself provides an opportunity to every person interested in the land

to submit objections under Section 3C of the NH Act pursuant to

the publication of the notihcation issued under Section 3.A. The

record further discloses that the notifications were published in the

Ofhcial Gazettc and in [he newspapers in accordance with the

proced ure con templatecl under the Act. Whether a particular

newspaper enjor s n,ider circulation than another is not a

circumstance rvhich, b_r. itself, is sufficient to invajidate the

acquisition procr:edings, particularly in the absence of any

demonstraLcd preyudice. The appellants have not established that

they were de nied t he opportunrty contemplated under the statute

or that any preludice wers occasioned to them on ar;count of the

manner of publication.

33. We are equ.rlly unable to accept the contention that the

acqursition procet:dings stand vitiated merely because separate

norificarirns r,r ere issued in respect of different stretches of the
proposed projec:t

been treated as

'lhc qucstron n,hether the project ought to have

a single composite project for the purpose of
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environmenta-l apPraisal, or whether the issuance of separate

notihcations was intended to circumvent any statutory requirement

relating to environmental clearance, involves examination of

technical, regulatory and factual considerations, including the

scope and applicability of the environmental framework governing

the project. Such questions cannot be adjudicated solely on the

basis of the allegations made in the pleadings and necessarily

require appreciation of expert material. The mere issuance of

separate notifications, by itself, cannot lead to an inference of mala

fides or colourable exercise of power. A careful reading of the very

judgment relied upon by the appellants, namely Pandarlno,than

Ca dndarQulu (supra 2), would reveal that the observations made

therein, in fact, run contrary to the appellants' contention, as

observed by the Hon'ble Supreme Court as under:

20. Having held thnt adoption of segmentation of a project cannot be

adopted as a strategg to auoid enuironmenktl clearonce impact

assessment, the question that o.'ises is uhether segmentation oJ a

Notional Highutag begond 100 km is impermissible under ang

cira.nlstance. As ue Laclllhecxpettise of declditu upotl thisisst/le, we

are of the considered uieut that an expert committee should examine

the oennissibilitu of seqreaahon. Afrer the issuance of a Notifi.cation

dated 14-9-2006 requiing enuironmental cleqrance for neut projects

and expansion of the eisting projects, a High-Leuel Commillee uas
constituted. bg the Gouernment of India to reuieu tle enuironmental

clearonces for Hightaag expansion projects. As per the Notification

dated 14-9-2OO6, enuironmental clearance uas required for neu
National HigfuLag and exponsion of National HightDaAs greater than
30 km inuoluing additional ight of uag greater tLan 20 m and passing

through more than one Stqte. One of the terms oJ the rcference to the

High Leuel Committee LUas to retieu) the requirement of enuironmental
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clearance for Hightuall expansion projects beAond a dlstrLnce of 2OO
km up to ttle riaht of waA of 60 m. The Htgh_Lel,el Commfltee
re co mme nde cl t het e t Luiro nmental cle arance uto uld_ b e, reqttire d. for
expansion oJ National Hightuag propcts begond a distanrce oJ. 1OO km
and if the adclitional nght of wag or land acquLsition is more tha.r 40 m
on eisling rtlignrnents ttnd 60 m on realtgnrnents or bgpasses. The
said recontnrcndelion tucts occepted bg the Gouentment of India and
the Notrficatrctt doted 22-8 2Cj3
Notifi.caton dated t4 9 2006.

uras rsszed, amending the

(Emphosis supplied)

34. The Prcrjecr Drrector in his counter Affidavit fired in the writ

petition has spec ihcally averred as under:

I1. It ts submitted that the Respondents herein haue fottou.)ed. the
due procedure and submitted requistte d.oalments and. reporTs as per
EIA Noti-ficotiott 2006 and MoEF&CC granted Enuronmentqt
()tearartce J'or "Deueloprnent of 4-Lane Access Controlled neLU

Lireenfteld lleLtu)aA secton of Warangal (Ch:112.2ae b Khammam
(Oh.220.180) Section lTotol tength 108.24 Kn) in the States of EC
identr,fir:atrort felangano vide no. EC23AO34TG 157248 on
1 6. 0 2. 2A 2.1 (C.oltu encLosed).

In the repl1, ro the Counter Affidavit hled by the appellants in

the Writ Petition t he said averment has not specifically been

controverted. In the light of the environmental clearance for lOg.24

Km havir-rg been obtained under a single notification, the issue of

staggered cleared has been rendered academic.

35. Furthermore. the grievance of the appellants is directed

aEiainst the choice ol the aLgnment itself. Acceptance of the relief

sought \r'ould necessarilv require this Court to substitute the

alignment determinecl b.\.rhe expert authorities \r-ith one Suggested

by the appellants. Such an exercise lies beyond the permissible
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limits of judicial review under Article 226 of the Constitution.

Therefore, the learned Single Judge has rightly considered the fact

that entertaining the writ petitions on such issues would amount

to substituting judiciai opinion for expert determination, which is

impermissible in law.

Conclusion

36. For the foregoing reasons, this Court is of the considered

view that the appellants have failed to establish any violation of the

provisions of the National Highways Act, 1956, any jurisdictional

inl-rrmity, or any patent illegality in the notihcations impugrred in

the respective writ petitions and that the learned Single Judge

rightly declined to entertain the writ petitions in exercise of

jurisdiction under Article 226 of the Constitution of India, having

regard to the statutory mechanism available under the Act and the

nature of the issues raised, which substantially pertain to matters

of technical evaluation and policy.

37. Accordingly, all writ appeals are dismissed. Consequently,

the respective orders d,ated 07 .04.2O26 passed by the learned

Single Judge in W.P.No.392t of 2023, W.p.No.20359 of 2023,

W.P.No.9109 of 2024, W.P.No.20230 of 2024, W.p.No.22802 of

2024 and W.P.No. 14632 of 2024 are afhrmed. It is clarihed that

this common judgment shall not preclude the appellants from

availing such remedies as may be available in 1aw. The
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respondents .1re at liberly to proceed with the acquisition 1n

accordance with lau'

Consequcntll , miscellaneous petitions pending if any shall

stand closed. No costs
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